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of Scientific and Technological Deve-
lopment was held in New Delhi from
22nd to 24th June 1978, in pursuance
of the Action Programme for Econo-
mic Cooperation among Non-Aligned
-and other Developing Countries adop-
ted in Colombo in 1976. )

(b) The meeting recommended lhat
consultations should be promoted
among non-aligned and and other Jeve.
loping countries at the regional cnd
giobal levels in order to develop a
common stand on the substantive
issues likely to come up at the United
Nations' Conference on Science and
Technology for Development to UbLe
held in 1979. The metting also dis-
-cussed various measures for promoting
cooperation among non-aligned «oun-
tries in science and technology includ-
ing the development of national scien-
tific and technological policies. joint
research activities, development of
technical and consultancy capabilities,
deveiopment of information systems,
promotion of public understanding .f
science and technology, etc. It was
decided that an Inter-Governmeatal
Working Group on Appropriate Tec
hnology should meet in India early
in 1979, with participation from non-
aligned and developing countries. The
meeting also discussed the Statute of
the proposed Centre for Science and
Technology of Non-Aligned Count:ics
to be set up in India. The Coordina:-
ing Countries recomimended the adop-
tion of these proposals by the meeting
of Foreign Ministers of Non-Aligned
Countries to be held in Belgrade in
July 1978.

Monopoly Houses

451. SHRI M. N. GOVINDAN NAIR:
‘Will the Minister of INDUSTRY be
pleased 1o state:

(a) whether he had discussion with
the Finance Minister and Law Minis-
ter recently on the steps to be taken
to check further growth of monopoly
houses in the country; and

(b) it so,
thereof?

details and outcome

JULY 19, 1978
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b). A
meeting was held on the 21st June,
1978 among the Ministers of Industry,
Finance and Law, Justice and Com-
pany Affairs to discuss the policy 1n
regard to grant of licences/approvals
to MRTP undertakings and further
steps to be taken for inducing non-
MRTP companies to enter into im-
portant fields of industry. Discussions
centred round the role of public sec-
tor, and steps to be taken to ensure
greater degree of participation by non-
MRTP companies in important fleids
of industry. On the basis of broad
guidelines indicated at the meeting
details are being worked out.
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1 WA . . 241 25 7
2  HRRY/RAEY . 135 4 23
3 far . 284 20 12
4 JqITq . . 169 14 5
5  gfarm . 132 17 1
¢ fewrata2a . . . 84 7 9
7 I AT FER . 86 7 3
8 ®FARH . 190 21 6
9 = . 114 10 1
10 wWsT N 283 26 11
11 wgaeg 260 26 8
12 wfwge-fagr 77 2 16
13 Armds 35 — 21
14 IPEY 170 12 4
15 Q9T 146 24 1
16 qAA 177 9 8
17 fafesw 2 - -
18 afaE 237 28 4
19 awarfaa &a 135 12 15
20 JOIARW 351 47 5
21 Sfrwams 230 22 8
3538 333 168
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